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Subject: Compliance to provisions ofFood Safety and Standards
(Recognition and Notification of the laboratories) Regulations 2018 by FSSAI
recognized Laboratories-reg.
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As per Food Safety and Standards (Recognition and Notification of the
laboratories) Regulations 2018, it is mandatory for all FSSAI notified laboratories
notified under section 43(1) and 43(2) of FSS Act, 2006 to comply with the obligations
as mentioned in Regulation 9 i.e Obligation of food laboratories.

2. It has been observed that several notified food testing laboratories are not
complying with the aforesaid regulation. In view of the above, all FSSAI notified
laboratories are hereby directed to:

a) Upload test reports of all food samples analysed by them on the InFoLNet portal
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without delay and shall maintain their InFoLNet profiles updated and accurate on a
real-time basis, including accreditation validity details, contact details, PT/ILC detalils,
manpower details including Food Analyst(s), and analytical capacity etc.

b) Strictly adhere to validated and prescribed test methods as specified under the
Food Safety and Standards Rules and Regulations and strictly within the scope of
accreditation granted by NABL.

c) Comply with the prescribed test report format as stipulated under the Food Safety
and Standards Rules and Regulations without any deviation.

3. In case of continued non-compliance with the above requirements, appropriate
action may be initiated as per the provisions of the FSS Act, rules, and regulations
made thereunder.
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